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PART--[-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
EDUcATtON (SCHOOL) DEPARTMENT

No.F.15(15-1)-SE/GlA/2016/Part-l/1691 Dated, Agartala, the 30th November, 2022
NOTIFICATION

ln exercise of its general porver, the State Government hereby makes the following *rles to
amend the Grant-in-Aid (covernment Aided Schools) Rules, 2005:-

1. Short title application and commencement:

(i) 1-hese rules may be called the fripura Grant-in-Aid (Covernment Aided Schools)
l 
t( Amendment Rules, 2022

.r,i-:.

(ii) They r.vill come into force on the date
,:

Amendment of Rule 2:-

.:,::it:]l

eir publication in the Tripura Oazette.of th
: {i:.

/

(i) Clause (c) of Rule 2 shaii be
School Education" means

(ii) Clause (p) of Ruie 2 shall
the Secretary ofthe el

Amendment of Rule 3:'

Clause (b) of Rule 3 shall
b) There should be mini

as per tlie following

lovring: -

"Director" or "Director of
Covernment of Tripura" .

"SECREIARY " means

various classes rvhich should be

assesSlNo chool Mininrum number of pupil
(i) Primary School :..e;;- I-V 200

?qo
( ii) Junior High,'Senior Basic School

Class-

CIass- I-ViN
VI.VIII lZg

400(iii) I'l igh School
C I-X

VI.X 200
600

Class Xll School(H.S.)
I,Xi]

VI-X]I i50
( iv)

t

Education,

. ',]
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Amendment of Rule 4:-
Clause a (iv) and b (vi) of Rule 4 shall be substituted ivith the lollorving

(a) (iv) Has maintained all records according to the instructions and also deposited the GpF
contribution of staff in the Tripura State Co-operative Bank Ltd./ Tripura Gramin Bank/any
other Nationalized Bank in time as ihe case may be.

(b) (vi) For settling all claims under TA, LTC, HTC, Medical reimbursement bills, prior sanction
of the Director of Secondary Education will be required;

5. Amendment of Rule 5:-
Clause (i) and (ii) of Rule 5 shall be substituted rvith the follorving and clause (iii) and (vi)
shall be deieted:

i) Appointment letters shall be
given b1'the Manag Education
duly selected by the

Appointment letters to all
recomrnendation of
a duly constituted Selectlon'Board/

Appointment letters to all'non-teach
recomrnendation of Director of
the duly constituted Selection

For appointment of teacher in
be required.

g Committee on the

candidates recommended bv

the Manaling Committee on the
of candidates recomntended b;,

ation of TRBT shall not

No appointment shall be made rv Director of Secondary Education rvho
shall obtairr ap1:roval of the Education
rvlierever needed;

Departrnent including Finance Deparlment

ii) Single pr:st of Headmaster/Asstt ul filled up by promotion.

(a) Appointmenl to the post of Head s shall be made on promotion fronr the

post of Assistant Headmaster/ Assi having at least one year experience as

Assistant Headmaster/ Assistant H through the duly Constituted Deparlmental

Promotion Committee (DPC). Promot ll be made strictly according to the seniorit-v

cunr nierit curl ACR and the Managing Committee shall maintain a seniority Iist category

rvise both lor teaching and non-teaching employces on the basis of the criteria being followed

in Governmerrt school and oftlces. If any in-service teaching and non-teaching employee

comes from another GIA school and join in service in any GoW. aided school his,&er position

iri the seniority list u,ill be detennined *,ith effect fiom the date of his/her first joining in -
service.
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(b) Appointment to the post of Assistarit l-{eadnraster/ Assistant Headmistress shall be madeon promotion fiom atxong the Post Graduate Teachers (PGT) of concerned CIA Schoolhaving at least seven years regular teaching experience and requisite qualification i.e post
Graduate (lvlaster degree) vrith 50% *ul!{ inctuaing g.Ed iir*ugh ttre aul.r-Conrtitur.a
Departmental Promotion Cornmittee (DPC) app.oied by the 

-Director 
of C..onouryEducation. Protnotion shall be ma<le stricilv according to senioriry cum merit cum ACR.

iii) Deleted.

vi) Deleted.

Amendment of Rule 7:-
Clause (v) and (vi) of Ru le 7 shall be

v) All schools shall follow the
Governrnent Schools. Relaxati
,,vith the prior approval of the F

Llat of School

ratio as prescribed norms lcrr the
by the Education (School) Departrnent
y in special cases;

n,ith, the following:

non-teaching staff,

Norms
Senior Basic School Grou D -l 0ne
Ili SchooI LDC.I f,or eted 200 stud -D- tlvo0ne

Higher Secondary
School LDC-2(trvo) for completecj j00 stuclents

ercludin AttendantCro three

UDC - I(one)

J

post oI Under Graduate Teacher (uCT), Graduate Teacher (CT), post
Cradrrate Teacher (Pcr) shall be made by direct recruitment. Post should be created by thefulanaging Com:nittee rvith the consent of the Director of Secondary Education rvith appro.,,alof the GA (AR) Department and Finance Department. Selection of candidates shall be made
h), the Teachers' Recruitmenl Board of Tripura through Eligibility TesrTeachers
(TEI)/STCT/STPGT', For appointment of teacher in minority Crant-in-Aided schools,recommendation of TRBT shall not be required.

(d) l"he ltlanaging Committee shall maintain a seniority list category ri,ise lor the existingteaching and non-teaching employees o'ri;,the basis of the criteria followed in theGovernment Schools and offices Iu case any in
being

another' school or office by
servrce ln any
effbct from the

(c) Appointmenr ro the

aided school,
date of his,trer

(e) The Managing Commiftee
of the State
rights of person

existfhg provisions and procedure
as per: 100- Point Roster and the

'7.

vi) Follorving norms ivill be nraintain'eh
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9.Amendmenl of Rulc 9:-

clause (ii) and (a) of Rule 9 shall be substituted with the fbllowing :-

(ii) CCS(CCA) conduct rules rvill be applicable to ail the teaching and non-reaching sraff of
Crant-in-Aided Schools as and when adopted /notified for Teacheis of Govt. Schools with the
follorving exemptions :-

(a) Suspension of an emnlovee:-

The Secretary. Managing Cornmittee/ Administrator shall have the power to suspend ,dies- non,
to held -up the salary for unauthorized absenc,e and criminal off n"., frauduient dralal and
misappropriation of Grant-in-Aid released by the State Government subject to the prior approval
of Director of Secondary Education. The Director of Secondary Education shall have the porver
to issue direction to tlre Managing Cqmmittee to suspend ,dies- non, to held_up the salary for
unauthorized absence and criminal offgg.oS, frauduleni drawal and misappropriaiion of Crant-in-
Aid released by the State Govt. & such"directi,on shaiibe binding on the'Managing Committee.

10. Amendment of Rule 10:-

'l'he follorving Ciause shall ,be in

of Grant-in-Aided Schools. The
grading shall be done ed on tS

,.Tf

ls of eoncemed District for three

Stage) Examinations. the
and H.S.(+2-Stage)l not at

in the Madhyamik and H.S.(+2-
Board;pxam inations fMadhyarnik

successlve years
no improvernent
withdlaivn. The
existing students rvill be

then ,tlie reviewed and if there is
to the school may be

Grant-in-Aid School and
ls.

G

'gq""/o
80%

1 A
B
C

-99,"/o

65Vo -79o/o

s0 o/
./o

13. Nerv Clauses to be incorporated in
,'-. :t.

(i) In case anv Grant-in-Aided Schools forndiinon-func.tional (Non- feasible due to very poor
enrolntent) . the said school may be taken up/ rnerged/close down by the Covernment and the
teaching and non-teaching staff of that school may be adjusted rvith nearest CIA school as per
requirement by the Director of Secondary Education.

ii) Exising excess- teaching and non teaching stafl of GIA School may be redeployed ro the nearesr
GIA School rvith shorta-tre of staff as a onetirne measrrre according to the needs of different
Grant-in-aid schools of the state by the Director of secondary Education.

4
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iii) In case any in sen'ice teaching and non teaching ernployee comes from another GIA schoolby
redeployment, his/irer senioritl, rvill be determined in the seniority list rvith effect fi.om the date of
his/her joining in sen,ic.e in the first joining school.

iv) lf there is no eligible candidule (teacherJ available for appointment to ih,e,post of Hh4/AHM in a

particular CIA Schbol,' as per ,.vritten requirement of the managing committee, the Director. of
Secondary Education may depute HI\,{/AHI\,t from Govt. school to that school till such eligible

. candidate is found.

v) Every neu, recruitr:rent to the post of teaching and non-teaching staff in Grant-in-Aided schools
shall be borne in the School Education Cadre, An administrative review shalt be done in every
five years by Director of Secondary Education and the excess teaching / non-teaching staff may
be redeployed to other nearest Cie S,L.tiool based .oii the need analysis supported by wriuen
requisition of Vlanaging Con:mitree of s-hortage schools.

t : !.

(vi) The Crant-in-Aided schools do not fulfillthe n'orms

students enrolled) of the
nearest school by the

(vii) Since there is single
in-Aid Schools, the

by Government Schools

(viii) Appointment of teachprs (U
TRBT and the said
candidates provided
shall not be applicab

(ix) The school rvill take necessary
such as games & sports and others
authority rnay coliect fees frorn the sfudents

.(pref'erably in regard to number of
absorbed/ taken over/merged rvith

to thepost of HM/AHM in Crant-
to the post of HM/AHM

basis of recommendation of
from the Iist of selected

eaoh GIA Schools. These Rules

a''
,in organizing post school

the School
expenditure.

By order of the Governor,

U
Secretary to the

overnment of Tripura.

be

Pgst
Scho

(School

ol shall

: I l'

Printed at the Tripura Government Press, Agarlala

meet'srich


